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(a) whether it is a fact that the brother-
inlaw of a Senior Army Officer of the
General Stores, Delhi  (Defence Depart-
.ment) has been associated with several firms
which supply defence storcs to the Defence

Department;

(b) if so, the names of the firms,
period of the officer’s relation’s association
with these firms and value of the defence
orders placed with these firms during his
period of association;

(<) whether this Army Officer disclosed
the fact of his brother-in-law’s association
with these firms and if so, when;

(d) whether this officer has been accused
of taking undue interest or bringing to bear
undue influence in getting orders for the
firms with which his brother-in-law s
connected; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
_MINISTRY OF DEFENCE (SHRI L.N.
MISHRA): (a) (). In May 1963 an
officer of the Directorate of Inspection;
General Storcs Department of Defence
Production, declared that his brother-in-law
had joimed M's. Delhi Small Scale Indus-
triecs. On 12th January 1967 the officer
declared that his brother-in-law was Pro-
prietor of M's. Bzejay Industries who were
engaged in the supply of an item to the De-
fence Departmeat. On 4th December 1967 the
officer declared that his brother-in-law was
associaled as a partmer with M's. LD,
Malhotra Industries, Dzlhi who had defence
contracts. The period of association of
the officer’s relation with the firms is not
known to Government. This informaticn
and the value of orders placed on the
firms is being collected and will be laid on
the table of the House.

(d) and (¢). The S.P.E. Delhi have
registered a case against the officer in
connection with an order placed on Ms
L.D. Malhotra & Co., Delhi. The case is
being processed in accordance with the
Army Act.

APRIL 30, 1569

Re. C. A. 140

Supply of Defence Stores to Defence
Department

8233. \,—éHRI MADHU LIMAYE: Will
the Minister of DEFENCE be pleased lo
slate:

(a) whether itisa fact that the Delki
Small Scale Industries 32, Okhla Indusirial
Estate, New D:lhi-20 and their associate
firms have been supplying defence stores for
the Defence Department;

(b) if so, for how many years and the
approximate value of the stores so far suppli-
ed by them;

(c) whether it is a fact that Government
Department Public Accounts Committee of
Parliament have made adverse reports against
these firms for their having supplied sub-
standard material in violation of ths cont.
racts, if so, the details thereof; and

(d) whether any general black listing
order has becn passed against these firms, if
not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA): (a) to (d). Information is being
collected and will be laid on the Table of the
House.

12 hrs.

Re: CALLING ATTENTION
NOTICE

SHRI §. M. BANERJEE (Kanpur):
Sir, I would like to make only one submis-
sion regarding this Calling Attention Notice.
The pame of Shri Jyotirmoy Basu is fifth in
the list of names for this Calling Attention
Notice. He is in Tihar Jail now. Thisis
the first tim= that a Member has been sen-
tenced to imprisonment for ten days when
the House is in session.

MR. SPEAKER: This list was printed
earlier to his conviction. When this was
admitted we did not know that he is going to
defy some law. How could we know
that?

SHRI S.M. BANERJEE: They could
have fincd him and let him off.



141 Reported Indo-Pak

MR. SPEAKER: Shri Kanwar Lal

Gupta.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
REPORTED TALKS BETWEEN INDIAN AND
PAKISTAN HIGH COMMISSION RE. RE-
SUMPTION OF TRADE BETWEEN INDIA
AND PAKISTAN AND OTHER MATTERS

St gt @ g (foest @aw) ¢
nery AgR, § sfawsasw oW Tge
F freafafan fawg 31wk Sfaward
w4t w1 s fe=mar § wY< AT F@
ifrmgematdcE awew 7:

“ATTT 4T TP & 19 samare
T WA FAF are ¥ g AT
¥ geargel A qfedlt dma & gen
AT A wfaa b sl wewa # g€
Iz ¥ fay M mEE (FHEEE) ¥
gwrT "

THE MINISTER OF EXTERNAL AFFAIRS
(SHRI DINESH SINGH): Sir, presumably
the Hon'ble Member is referring to the
newspaper reports that the Pakistan High
Commissioner, while on a visit to Calcutta,
called on the Chiel Minister of West Bengal
and that during this meeting the question of
resumption of trade between India and Pakistan
was also discussed. The call by the High
Commissioner was a courtesy call in which the
quzstion of resumption of trade between the
two coumtries also came up in a general
way. The West Bengal Governm:nt leaders
mentioned to the High Commissioner that
they would welcome normalisation of
relaticns between the two countries but it
wasa matter under the purview of the
Central Government.

2. The Government's views on the
resumption of trade between India and
Pakistan arc a well known, We removed
the ban on trade with Pakistan as far back
as May, 1966. The Government of Pakistan
has not reciprocated and trade with India
continues to be banned in Pakistan. We
have, on a mumber of occasions, raised
through diplomatic channels the desirability
of resuming trade berween the iwo countries
but the Government of Pakistan have mot
responded,
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3. So far as the statements made at a
meeting in Calcutta on April 26 in favour of
an Indo-Pak C nf:deration are concerned,
it is an entirely different subject from the
one I have just dealt with. We have seen
newspaper reports of the Calcutta meeting
at which some speakers, including some
Members of Parliament, spoke in favour of
a Confedoration of Indj» and Pakistan in
the larger interest of peace and progross.
These Speakers were expressing th ir own
views and did not represent the views of the
Government. While it is the policy of the
Government of India to improve and develop
co-op=rative relations with Pakistan we are
not seeking confederation between the two
countries.

=t 4T TS IR : qeqw wged, &
ag TrF Fear § T fadalt woge gart
WAt 7 el § ger Aferdi &
| FEE B o F@ § 977 I/ e
FHT 7Y FCT a8 A fereifedT
grm it wor wgRm A s R g
qifsE & F19 AT T AT FT
gy & AfFT wmifswam gart &g sATaT
TE F@T ] | A STNIT, FEAFT IS
AT FrFed ferge ag o @7 T w4
T § @t qg fiAf faww T g
g1 ofsmm 1 T F7 & W™
ST & TR § TaET A8 T g
g a7 dmer § geT AR & A1y Am-
T FE@T gt § #R IgF A A
T 7AERT Ted § fF a8 wEdt FYw &)
7g wax favefeda § =< ag aga
far st am 3

MR. SPEAKER: That is your view.

. SHRI KANWAR LAL GUPTA: That
is my view.

weas AEEH, AU Fgr ag g fF ooy
g F@elE ar 7€ o mEaR ¥
gifreary grf sfawe 7 fecaldfes
FraaT B arg faar §, o SO A
Wt g Y femr @Y ag wga famar
frag ¢ a8 wga faeifaaw q@ ¢



